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Mahendra Pal Singh and others.    ……………Applicants.              
VE R S U S 

 
Union of India and others.            ……………..Respondents 
 

Advocate for the applicants : Shri Ashish Srivastava 
Advocate for the  Respondents: Shri Himanshu Singh 
       

O R D E R 
 Shri L.S. Kushwaha, proxy to Shri Ashish Srivastava, learned 

counsel for the applicants and Shri Humanshu Singh, learned 

counsel for the respondents are present.  

 

2. Proxy to applicants’ counsel submits that he has filed MA No. 

330/01514/19 to withdraw this OA as the respondents have issued 

a letter dated 08.07.2019 (Annexure-1 of MA) correcting the 

anomaly and consequently re-fixing the pay of the applicant.   

 

3. Learned counsel for the respondents states that the 

withdrawal application is not in proper format.  

 

4. However, in view of the facts stated by the proxy to 

applicants’ counsel, MA No. 330/01514/2019 is allowed and the 

OA is dismissed as withdrawn.       

 

          MEMBER-J.   MEMBER- A. 
Anand... 


